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India and the Government of the Republic
of Lebapon for the avoidancs of double
taxation of income of enterprises operat-
ing aircraft, |[Placed in Library. See
No, LT—1376/6%.]

{3) Acopy cach of the foliowing Notifica-
tions under sub-section (3 of section
114 of the Gold (Conlrol) Act, 1968 (—

(i The Gold Control Jdentibicatuon of
Customens) Rules, 1969, Published
in Notification No, 8. 0. 2705 ‘in
Gazette  of lodia, dated the 3rd
July, 1969,

The Gold Cootrol (Licensing ol
Dealers; Rules, 190¥, published in
Notification No. 5. O. 2706 in
Gazettc of India, dated the Jrd
July, 1909, |Placed in Library.
See No, L1—I1377/6Y.)

Wi

4; A copy of the Central Lacihe (lenth
Amendment) Rules, 199, published in
Notification No, G. 5. R. 1723 in
Gazette of India, dated the I4th July,
1969, uoder section 18 of the Central
Excises and Salt Act, 1944,  [Placed in
Library. See LT No. 1378/69.)

(5 A copy of the Addutional Duty Rules,
1969, published in Notification No,
G.S. R. 1598 in Gazette of India, dated
the 2od July, 196% under seclion 11A of
the Indian Tarifl Act, 1934, |Placed
in Library. See No. LT—1179%/6v.]

{6) A copy each of the following Notificu-
tions uader scction 159 of the Customs
_Act, 1962 -

G. S R. 1355 (koghsh version,
and G. S R. 1336 (Hindi version)
published in Gazette of India, dated
the Tth June, 1969 together with
an explanitory memorandum.

G. S. R. 136! published in Gazelie
of India, dated ihe %th June, 1969
together  with 2o explanatory
memarandum.

(i

(Ill *

(i) @, S. K. 1457 . Englsh version'
4 and G. 5. R, 1458 (Hindi version
published in Gazette of India, daied
the 2ist June, 1969 together with

an explanalory memorandum,

- JULY 28, 1969

B

{Nandyal) :
you have given such an  information 1o this

Qucstion of Privilego . g8

v The Project luporis | Regisiration
of Contract) Amecodment Regula-
trons, 196%, published 1n Nolilication
Mo, G. 5. R, 1587 (English version)
and (. S. R, 1588 (Hindi version)
in Gazette of India, dated the Srh
July, 1969, togeiber with an expla-
nalory memordndan,

1wy G5 R. 1628 published o Gaactie

of Todia, dated the Sth July, 1968
together  wilh  an explanatory
memorandum.

wic G5 R 1oy (Loghsh verswon
and G, 5. R. 1610 {Hind: version)
published in Gazerte of India, daed
the 12th July, 1969 together with

an  cxplanatory  memorandum
| Placed i Library. Ses No. LT
1380, 6, ]—

A copy cach of the fullowing Notilicu-
tions issued wnder the Central Excise
Rules, 1944 i—

dy Go 5 R.O1272  (Mindi  version)
published i Gazette of India; dated
the 3rd May. 1967 together with an

fory menior

i) G50 Ro 130 (Enghsh version:
and G, 8§ R, 132 (Hindi yersion)
published in Gasetie of lodia, dated
the 3st May, 194 1ogether with
an explamatory memorandum.

G.S. R. 1541 (Logish veision)
and G, 8. R. 1512 (Hindi version)
published in Gazetie of India. dated
the 28th June, 1969 logether with
ap explanatory memorandum,

G.S. R, 1583 (English version)
a0d G. 5. R. 1584 (Hiodi version:
published in Gazette of India dared
the 5ih July, 1969 together with an
expl ¥ i [ Placed
in  Library. Sce MNo. LT—1381/
69.]

[iv)

14.54 hrs.

QUESTION OF PRIVILEGE AGAINST
“THL INNDUSTAN TIMLES"—Courd.

SHRI P VENKATASUBBATAL
Consciously or unconsciously
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House that you would have refrained from
mentioning that fact bere.  Tlaving men-
tioned i, il i sour own busincss  whether
any member has brought sny pressure on
you or mo1. Having brought it up in this
House we are setling up a véry bad prece-
deot in his mater. 1 would only request
you that such  relerences may  not be made
in futare,

MR, DEPUTY -SPEAKER : The ques-
tion was raised and Mr, Masani pointed out
acerinin senience of his speech where in fact
some sort of @ pressure was indicaded.  Had
when a friend, even in a friendly manner.
gives me some threat... (lmterrupifons).

1 will not disclose the name.

SHRI BALRAJI MADHOK (South Delhi):

I do not know who said i, But if anyone
of us has said it to you in a fmendly way
that there is a feeling that perhaps you are
favouring more a particular section than
another, we would expect you to take it
i the proper spirit ond not  interpret it as
a threat. If anyone comes 1o you in your
chamber and says such a thing, [ do not
think vou should construe it as intimidatiog
you, That way, | think nobody will here.
after com:¢ and talk to vou.

SHRI SURENDRANATH DWIVEDY :
May | appeal to you to close this matter 7
Otherwise, it may lead to unnecestary discus-
sions and unpleasaniness.

SHRI CHENGALRAYA NAIDU : Now
that you have 1old the Howse abowt it, we
want 1o know who hac threatcncd you so
that we may prodect you,  Otherwise, il
they are friendly, you should oot have told us
aboud it. It would be jud like o lover's
quarrel and love letrers being placed before
the Howse.

SHRI HEM BARUA (Mangakiai) : There
should be an ¢od 1o this dialogue here in
the House, 1 do not like the idea of your
disclotiog who 10ld you what in a friendly
way in your chamber, as you have sad.
Shri Hukam Singh, when he was the Speaker
abko disclosed a cetiam matter like this.
That was in relation 10 me, Since then,
I bave stopped going to the Speaker's
chamber ot all. [ do not like MPs going
your chamber and whispering things. At
the same time, there should be an end
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this sort of dialogue; this is reduciog Parlia-
ment 10 3 farce.

SHRI RANDHIR SINGH (Robiak; :
On a point of order.

SHRI RANGA  (Srikakulam) : 1|
support what Shri Hem Barua has said.

Il this is how you interpret whal and
how members talk to you in your chamber,
herealter no one will g2 o your chamber,

SHRI RANDHIR SINGH :
of privilese (Inrerenpriang,

On a point

STATEMENT RE INDO-PAKISTAN
TALKS ON EASTERN RIVERS

THF MINISTER OF IRRIGATION
AND POWER (DR. K, L. RAO) : [ lay on
the Table a statement relating 10 Secretary-
level Indo-Pakistan talks on Eastern Rivers
held at New Delhi from the 15th 10 the 26th
July 1969, [FPlaced in library See. No. LT—
1383/69]

RESIGNATION OF MEMBER
SHRI 88, Baaly,

MR. DEPUTY-SPEAKER : | have 1n
inform the House nhat Shri S. S. Basi elected
from Ferozepur, Punjab, has retigned his
scat in the Lok Sabha with effect from 25th
July, 1969,

SOME HON, MEMBERS : Why ?

MR, DEPUTY-SPEAKER : I1¢ has been
elected to the state Assemhly,

RE : MOTION FOR ADIOURNMENT

SHRI HFM BARUA (Mangaldai) : 1
had tabled an adjourament motion on the
fast by prinary teachers here, | would |ike
1o know whether you have admitted if.

MR, DFPUTY-SPFAKFR
ask me later.

Let him

NDEMANDE FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 1956-70.

THE MINISTER OF RAILWAYS (Dr.
RAM SURHAG SINGH) : | piesnt a
statement showing Supplementary Demands
for Graats in respest of the Budget (Railways)
for 196970,



